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Shri A. M. Thomas: I have nothing 
to add except to express my grati-
tude for the strong support given to 
this Bill.

Mr. Deputy-Speaker: The question
is:

‘That the Bill be passed."
The motion was adopted.

PREVENTION OF CORRUPTION 
(AMENDMENT) BILL*

Shri Sinhasan Singh (Gorakhpur): 
I beg to move for leave to introduce 
a Bill further to amend the Preven-
tion of Corruption Act, 1947.

Mr. Deputy-Speaker: The question 
is:

“That leave be granted to in-
troduce a Bill further to amend 
the Prevention of Corruption 
Act, 1947”.

The motion was adopted.
Shri Sinhasan Singh: I introduce

the Bill.

CODE OF CRIMINAL PROCEDURE 
(AMENDMENT) BILL*

Shri Slnhasan Singh (Gorakhpur): 
I beg to move for leave to introduce a 
Bill further to amend the Code of 
Criminal Procedure, 1898.

Mr. Deputy-Speaker: The question 
is:

“That leave be granted to in-
troduce a Bill further to amend 
the Code of Criminal Procedure, 
1898”.

The motion was adopted.
Shri Slnhasan Singh: I introduce

the Bill.

CODE OF CRIMINAL PROCEDURE 
(AMENDMENT) BILL*

Shri Subiman Ghose (Burdwan): I 
beg to move for leave to introduce a 
Bill further to amend the Code of 
Criminal Procedure, 1898.

Mr. Deputy-Speaker: The question 
is:

“That leave be granted to in-
troduce a Bill further to amend 
the Code of Criminal Procedure, 
1898” .

The motion was adopted.

Shri Subfanan Ghose: I introduce 
the Bill.

HINDU SUCCESSION (AMEND-
MENT) BILL*

Shri Subbiah Ambalam (Ramana- 
thapuram): I beg to move for leave 
to introduce a Bill further to amend 
the Hindu Succession Act, 1956.

Mr. Deputy-Speaker: The question 
is:

“That leave be granted to intro-
duce a Bill further to amend the 
Hindu Succession Act, 1956”.

The motion was adopted.
Shri SubMah Ambalam: I intro-

duce the Bill.

CONSTITUTION (AMENDMENT) 
BILL*

Shri Naushir Rh&rucha (East 
Khandesh): I beg to move for leave 
to introduce a Bill further to amend 
the Constitution of India.
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